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Present. ¢ The Hon'ble Mr, Justice
D.N. Chowdhury,
Vice=Chairman,

The Hon'ble Mr., S.K.
Hajra,
“dministrative Member,

24,1.03

Service complete on
respondent No.3. Notices on respond-
ent Nos, 1 and 2 sent through the
postal department was returned as
there is no such person. Mr. A.Deb
Roy, learnad Sr. C.G.S.C. for the
responuents is requested to bring the
notice of the concerned authority
80 that no such thing occured.

List again on 25%?203
for orders.

Member Vice~Chairman

mb

125.2.2003 Seven days time allowed to the
applicant to take necessary steps.
List on 5.3.2003 for orders.

Al

Vice-Chairman
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() 2025 - .
'The applicant:.: is allowed

further two weeks time to take necessa-
ry steps on the matter. List on

1.4.2003 for orders.

, Vice~Chairman
mb '
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Order of

Put up on

-7

the Trlbunal

1.5.2003 for

:service of notice on respondent
:No,1. In the meantime, the

B
¥

- steps for issue notice on
. respondent No.2 by giving
- proper address.

applicant may take necessary i’%

Vice~Chairmar

Miss U. Das, learned

counsel appearlng ‘on behalf of the

applicant stated that the order
passed by the Tribunal on
11.10.2001 in O.A. No. 126/2001
is duly complied with and order
to that effect was passed vide
order No. STAFF/9-61/2001 dated
4.4.2063 by the Chief Postmaster
Genheral, Assam Circle. In the

circumstances,

clossed.

the C.P. stands '

?/\‘/_L;

Vice~Chairman
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BEFQRE THE CENTRAL ADMIMISTRATIVE TRIEUNAL

GUWAHAT S BENCH.
=P, NOLE Y az
Tn 0.AND. 126 7681

Gri Jiwan Ch. Das.

sowenempplicant

~VERBLG-

fnion OF India &Qrs

e w2 REGPONdEN LS

viglation of the Jjudgment and

IN THE MATTER OF

An applicatimﬁ under section 17 of
the fAdminisetrative Tribunel
Aot, 1985, for willful and deliberate
ardenr
.paﬁaed in 1A NG

dated 11,148,201

124/ 200631 .
. ﬁ N D e

LN THE MATTER OF

"

fAnoapplication Under Rule 24 of the

Central Administrative Tribunal {

Frocedure’ Rule 1987 for effective
implementation of  the aforesaid

cirder dated $1. 18,2831,



~AND -

IN THE MATTER OF

Sri Yiwarn Ch. Das.
Retd. Asett. Manager,
Postal Store Depot,Buwshati.

cesnofetitioner.

@Ntuzo bol V¥ oncin

ied. 21803 famed o

R Mo ZEfﬁZ, 3{ The Director of Postal Services,
| %l

Uffice of the Chief Post Master .

Geavar, Uo. M, £ gamgw

,
a3

Gerneral, Assam Circle, Guuahati.

2o Bri V. H. Rai. - :
N

The superintendent of Postal store

Depot, Guwahati. -

Se Bri 8. Kamedi.

The Senior Superintendent of Poustal 'f

Offices, Assam Circle, Buwahati,

sreeascLontemners/Respondents

The humble petitioner ahpve riameds

Most Respectfully sheweth:

1. That the petitioner assailing the legality
and correctness of the order dated G 1.28681 preferred
thi%}‘ ahove noted 0~ 126/81 before +this Heorm hle
Tribumal. The HMon‘ble Tribunal after hearing the
parties to the procedure was pleassed to digpmﬁed of the

oy

0/ by he judgment and order dated 11.18.5831 directing

the Respondernts to dispose of the appeal filed by  the

applicant as early possible, preferably within four

weeks  from  the receipt of the order, if not already
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cisposed of.
A& capy  of the judgment and order
dated 11.18.26¢1 is annexed herewith

and marked s Annexurs ~1.

e That after the pronouncement of the aforesaid
jud@meﬁt- the applicant on  19.18.2661 submitted the
certified copy of the same to the concerned autthori by
with & prayer to implement the same at an garly date.
The Respondents knowing fully well about the Judgmant,
W T gitting oaver the judgment and did not  take By

step bo implement the same.

e That the humble spplicant begs to state that

thé Hom "ble  Tribunal held that the applicant had
2lready pretferred  an appeal before the Director of
Postal Bervices, Assam Cirﬁleg Guwahati, and the appeal
ig pending for consideration . épprising the above fact
o 1206, 28682 the applicant again sent 3 legal notice
through his counsel to implement the Hon'ble Tribural ‘g
Judgment, but till date the contemners have not  taken
. ‘ )
any steps to comply with the same.
B copy  of the Legal Notice dated
e ¥

12062880 ds annexed herewith  and

marked as ANMNEXURE-Z.

4 That the petitioner begs to state that the

Annesurse-1 judgment left no ambiguity in  understanding
the direction contained therein  and thus there should
ot have been any difficulty for the contemners knowing

fully well about the direction contained in the
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judgment have been kept on dishonoring the same and  as

ARt

they

gre lisble to be punished for their willful

and deliberate vinlation of the same.

B
wa

through this
|

i
b aros

fArnmexure—-1

the

peti

petitioner begs to state that

tion he also prays for a direchion

the Regspondents for dmplementation of  the

Administrative

\{:‘ n

ard

Lo

That

Jjudgment invoking Rule 24 of the Central

Tribunal ( Procedure ) Rules, 1987.

thi

seoure ends

A

petitioner as

for

s petition has been filed bonafide
of justice.

Irn the premises sforesaid it is most
respectiully pirayed that Yo
Lordships wold praciously b

pleased to traw A contempt

-
[

proceeding  against  the contemners
for  their willful  and deliberate
viglation of the judgment and order
dated 11.16.2881 passed in 0O/  No.
126781 passed by is Hon'ble Tribunal
and  hbe further pleased Lo pass an
appropriate  direction towards e
Respondents  for implementation o f
the smame amd / or be pleased to pass
my such  order / orders as  Your
Lordships d@mme& it  and proner
considering the facts aricl
circumstances of the case.

this act of kindress the humble

in duty bound shall ever pray.
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DRAFT  CHARGE

Whereas Sri G.5 Grover, The DRirector of

Fostal Bervices ,O0ffice of the Chief Post Mastenr

i

General, Assam Circle ,Guwahati, Sri V.K. Rai, The
Eﬁp@rintendent af Postal Store Depot, Guwshati and  EBri
G, Kamei ,The Semior Superintendent OFf Postal OFffices,
éﬁsam Circle, Guwashati, have willful and geliberately
violated the JTudgment and order dated 11.1d.2601 passed
in  O.A.  NO 1ZE6/2681 passed by the Horm'ble Central
Administrative Tribunzal ,Guuwahsti Bench and as such they
are liabile to be purished under the provision contained

in Contempt of Court's Act for such act of willful  and

o
teliberate violation.



Iy Shri Jiwan Ch. Das,sged about &1 years,

mmﬁ pf Late Phanmidhar Das , retired Asstt. Mansger

Fagstal  Depot, Guwshati~21, do hereby solemnly affirm

anud state as follows g

1 That 1 am  the Fetitionsr N BRCOOMPEDLNG
application and as such fully scquainted with the facts and
“ﬁumﬂtﬁﬁﬂﬁ%vmf the case arnd hence competent to swsar  bhis
ficlavit.

= That the ?tatemeﬁtﬁ made in  this affidavit

aqd ' im the acoonpany ing pebition in

|
\

pa“agramhﬁnnajmﬁ§"35"n=nnnu,n are true to my  knowledges

Lo hefore the

ﬂdd the res are my humble submisg
Hﬂh'hlﬁ Tribunal and I have not suppressed any material
f%ﬂtﬁ af the case.

‘ and T sign this affidavit on this the ﬂgﬁﬁﬁay

" - - LY
of actober, SO83.

oy * S
&M‘?W \9*4" | DEF ONENT

lemnly affirmed and stated by

the deponent orn this  the ...

day october of 2882 who

\
t identified by U.Das, Advooalbe.
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/ ) IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No0.126 of 2001
—-'_""-—"

g * Date of decision: This the 1lth day of October 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
The Hon'ble Mr K.K. Sharma, Administrative Member

Shri Jiwan Chandra Das,
Retc. Assgistant Manager,

Postal Store Depot, ' .
Guwahati. «eeses Applicant

. By Advocates Mr B.K. Sharma, Mr S. Sarma and
! Ms U. Das.
- - versys -

1. The Undion of India, represented by the.
Secretary to the Government of India,
Ministry of Com munication,

New Delhi,

-2, The Director of Postal Services,
' Office of the Chief Post Master General,
Assam Circle, Guwahati.

3. The Supenntendent of Postal Store Depot,
Guwahati,

.4, The Senior Superintendent of Post Ofﬂces,
Assam Circle, Guwahati, «sesesRespondents

By Advocate Mr B.C. Pathak, Addl, C.G.S.C.

O R DER (ORAL)

WDHURY.J, (V.C.)

3

This is an application under Section 19 of the Administrative
" Tribunals Act, 1985 assalling the legality and correctness of the order

dated 9.1.2001, whereby the respondents ordered for recovery of an amount
of Rs.16,000/- from the pay of the applicant, who was at the relevant
tlmg_ working as Assistant Manager, Postal Store Depot, Guwahati, with

effect from January 2001 on instalments of Rs,2000/- per month.

2, We have heard Mr. S. Sarma, learned counsel for the applicant

and also Mr B.C. Pathak, learned Addl. C.G.S.C. In course of hearing

LN it tianspired that the applicant.had already preferred an appeal before
' A\

pedipsr, 5



‘Assam. Circle, Guwahatdy respondé:'nt mrz :
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scal Services,

-the Director of Po
\side‘mtid\.

the appeal ys pending for col
w of the above, Ve are of the opinion tha\;, ends of justice
ﬁied :

ts are directe

In vie
f the appeal

d to dispose ©

the respondén
four weeke‘fr:_om 3

wﬂl lbe met if
by the applicant as early s poss&ble, preferabH within
tr'\e-'date of receipt of the " order, if not already disposed of. The oz{*der\
of recovery dated 9.1.2001 ghall ‘remain suspended il disposal of the apé)e'ali
and till-the appellate order is com municated O the: ﬂpplicam:. :
b, Wwith the above direction the appﬁca\ion_ stands diSpose;l of. '
der as to costs. | B ' ' '
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M. AL Road, Rehabari.
Guwahati - 781008
'hone No.- 522995
Date...12.l06lo2...

Advocate

I{Cf.............. aessese . vene
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v

v

1o
The birector ot tostal bervice
Office of the Chief Postmaster Ueneral.

Assam Circle, Guwahati-1.

lISub.: Legal Notice

Sir,

Upon authority and as per instruction of my
client Sri Jiwan Ch.Das, Retd.Asstt.Manager, Postal
Store Depot, GHY, 1 give you this notice as follows:

That my client haing aggrieQed by thae order
dated 9.1.81 by which an ampunt ot 'Rs.lb,ﬂﬁ@/m has
recevvad from his salary approached thé Hon ‘ble Central
Administrative Tribunal, Guwahati Bénch by way of
filing 0A Nq.12b/ﬂ1. The aforementioned TUVA No.l1226/81

was disposed of pn 11.108.61 directing you to dispose of

from the date of receipt of this order. The

aforementioned order has already been communicated to

| S
o ‘e\‘ﬁwﬁﬂ’;&@ﬁ@ |

727

the appeal dated 30.1.61 within a period of 4 M&ékﬁ,

-/ R ANNEXURE =2,

\



you by the Registry of this Hon'ble (ribunal but till
date you have not taken any 'deciaiwn in the
aforementioned appeal. the appeal dated (MR IS SRR |
preferred by my c¢lient is yet to be disposed of.
Beveral months have passed away but till date nothing
hes been communicated to oy client violating the

direction contained in the judgement. That apart the

uideline contained in the oftice memorandum jasued by

the concerned Miﬁimtfy regarding nettlement of
}.;t'nfiﬁancial matt;rs within & wmonths have &leo been
violated by you keeping the matter pending undisposed.
_ yfﬁﬂy: client being a retired employee neow facing
"ﬂ :Ir{tremendous hardship.
;ﬁ&'ﬂfgééa

- © In that view of the matter 1 on behalf of my

.iA ’F"i
QWL f W?ﬁcliont, give you this notice msking a demand that the

.hﬂﬂnuz«wu

h"'“ ' - ‘--“.“'" :
o }aﬁeeal preferred by the applicant be  disposed of
Cot e adttan s )
oo R '
BT ‘dropping all the charges with a direction to release
"3‘53 “ ! .

,gﬁ&Lﬁﬂwﬁqu- smount (Re.16,8@8/~ only) with interest ®21% p.a.

v . .
o J'ﬁwithlqla period of 1% days from the date of receipt of
thiﬂ;Znotice failing which instructioniof my client is
e ‘ , :
. to -éake appropriate legal remedy before appropriate
Forhh,
! o ! I hope snd trumt that there Qmuld be no wsuch
' ‘océ:mion for any - furfher liéigatioﬁ unnecéssarlly
{f % 1 dropping you into the same.‘ .
( " “ 5 Thanking you. B o
) Sindarely younrs
l Lo g
! ) ' (S.8arma,Advocate)
Copy tor

.lﬁ% Buperintendent of Postal Store bepot '
.'Giwahati. : ’
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